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years 1950-51, 1951-52 and 1952-53 chased for the public service’. in
(April 1952 to January 1953) is laid India is laid on the Table of the
on the Table of the House. [See Ap- House. [See Appendix IX, annexure
pendix IX, annexure No. 15] No. 17.]

Separate figures for books are not
avallable. Statistics of quantity are
being maintained in cwts. and aot In
numbers.

SALT PRODUCTION IN PROPOSED ANDHRA
STATE

1041. Shri Nanadas: (a) Will the
Minister of Production be pleased fo
state the salt producing centres in the
proposed Andhra State?

(b) What was the total production
of salt in the area comprising the pro-
posed Andhra State during the years
1450, 1951 and 19527

(¢) Is that area self-sufficilent or
surplus in salt?

(d) What was the surplus, if any,
in the years 1950, 1951 and 1952?

The Minister of Production (Shri
K. C. Reddy): (a) A statement show-
ing the location of licensed salt facto-
rics likely to be included in the propos-
ed Andhra State is placed on the Table
ot the House. [See Appendix IX.
annexure No. 16.]}

lB) The total estimated production
was as under.

1950 687 lakh mds.
1951 71 lakh mds.
1952 ... 55.5 lakh mds.

The fall in production during 1952
was due to adverse whether condi-
tions, including a severe cyclone.

(c) Under normal weather condi-
tions that area will be surplus in salt.

(d) The surplus amounted to about
12 lakk mds. in 1950 and 14 lakh
mds. in 1951. The estimated surplus
in 1952 wag negligible.

SToRE PURCHASE PoLICY

1042. Shri Bansal: Will the Minister
of Works, Housing an
pleased to lay on the Table of the
House the rules followed by Govern-
ment in regard to their store purchase
policy, and state whether there are
any proposals under consideration for
revising these rules so as to give a
greater degree of price preference to
indigenous manufacturers than {s done
at present?

\

The Deputy Minister of Works,
Housing and Supplvy (Shri Burago-
hain): A copy of the ‘Rules for the
supply of articles required 10 be pur.

These Rules were promulgated ‘with
the late Department of Industcies
and Labour Resolution No. S-217
dated the 12th December 1929 and are
still in force. These Rules provide
for preference generally and limited
price preference in respect of articles
produced or manufactured in India
either wholly or in part and while
placing orders effect is given to the
policy enunciated therein.

Government of India have iecently
appointed a Stores Purchase Com-
mittee to examine the working of the
Central Stores Purchase Orgzaniss-
tion in India. Its terms of reference
include an examination of the work-
ing of the stores purchasing system
in relation to assistange to articles of
Indian manufacture and encourage-
ment to small-scale and cottage in-
dustries. The question of revision of
the Rules will be taken up to the ex-
tent necessary after the recommen-
dations of the Stores Purchase Com-
mittee have been considered by Gov-
ernment, .

GOVERNMENT PURCHASES

1043. Shri Bansal: (a) Wil the
Minister of Works, Housing and
Supply be pleased to lay statements
on the Table of the House showing:—

(1) the purchases made by the
Directorate General of Sup-
olies and Disposals during
each of the financial years
1930-51, 1951-82 and 1032-83;

(if) the purchases made by the
Indian Stores Department,
London, 1n respect of the
above three flnancial years;

(iii) the purchases made by the
India Supply Mission,
Washington, during the said
period; a

(iv) what percentage the pur-
chases made through indi-
genous sources. constitute of
the total purchases made?

(h) Have Government any proposal
under consideration for giving full
details of the purchases to be made by
the Government of India. State Gov-
ernments, quasi-public  bodies. Ralil-
ways, Defence Services and different
National Proiects so as to give indl
genous manufacturers an idea of the
Y¥neg on which thev could initiate ex-
pansion of existing units or develop-
ment of new ones?

The Deputy Minister of Works,
Housing and Supply (Shri Bura-
gohain): (a) A statement giving the
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required information 1is placed on WAR REPARATIONS
the Tahle of the House. [See Ap-

pendix IX, annexure No. 18.]

(b) The following steps are already
being taken in that connectian:i—

(1) The Purchase Organisations
advertise in the Indian Trade
Journal all demands of stores
valued at Rs. 5,000/- and
above.

(i) A weekly statement of
contracts placed with diffe-
rent manufacturcrs. suppliers
giving full details. such as
description of stores, quanti-
ty, rate, country of origin
etc. is also published in the
Indian Trade Journal. Simi-
lar details of contracts placed
by Director General, India
Store Department, London
/India Supply Mission,
Washington are published,
uarterly, in the Indian Trade
ournal.

(lii) For certain items the In-
denting Departments notify
in advance, their require-
ments for the next two years
and in such cases the indus-
try is kept informed.

(iv) Trial orders are also placed
on indigenous Manufacturers
in  consultation with the
Development Wing of the
Ministry of Commerce and
Industry to develop new
capacity in the country.

The information published and the
steps taken are considered sufficient
to enable the indigenous Manufacturer
to Initiate expansion of existing units
or to develop new capacity.

CHEMICAL DIAMONDS

1044. Shri Balakrishnan: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the total amount of chemical
diamonds imported from Rangoon
year by year from 1947 up to 1952;

(b) the value of indigenous chemi-
cal diamonds produced in India an-
nually during the same period; and

(c) whether chemical diamonds are
produced in India on a cottage in-
dustry basis?

The Minister of Commerce (Shri
Karmarkar): (a) Information is not
available.

(b) and (c). There is no indigenous
manufacture of chemical diamonds
in India.

1045. Shri L. J, Singh: Will the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) whether India had received a
number of items of machinery as part
ot her share of War Reparations; and

(b) if so, the number and the names
of such items of machinery and the
names of the countries from whom
t.h:;;e items of machinery were receiv-

The Deputy Minister of Works,
Housing and Supply (Shri Burago-

hain): (a) Yes, Sir.

(b) 10.431 items of gcneral purposes.
machine tools and other industrial
Capital Equipment were received in
india : as Reparauons from Germany.

No claim was made for reparations
from Japan.
CycLE FACTORIES
1046. Shri H. S. Prasad: Will the

Minister of Commerce and Industry
be pleased to state:

(a) the names and location of fac-
}O:iiies that manufacture cycles in
ndaila,

(b) the names of the Tandian cycle
producing companies that make each
and every part of a cycle; and

(c) the names of the Indian cycle
manufacturing concerns which only
manufacture a few parts of a cycle and
get the remaining parts from foreign
coulnt’ries and then make a complete
cycle?

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari): .
(a) and (c). A statement is laid on
on the Table of the House. [See Ap-
pendix IX, annexure No. 19.1

(b) No factory is at

b present pro-
ducing complete cycles.

DETENTION OF BOATS WITH MOLASSES IN
PAKISTAN

1047. Shri B. N. Roy: Will the
Minister of Commerce and Industry t
be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn towards the
fact that about six months ago about
fifty big boats loaded with molasses be-
longing to some businessmen of
Fastern Uttar Pradesh were detained
at Premtaili Ghat by the Pakistan
Government without giving previous
notica of cancelling the facilities for
that trade by river;





